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15.01 Hlls. 
-COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 
TWRTY-FoURTII REPORT 

SUR! K. M. KOUSHlK (Chanda): 1 
,beg to move: 

"That this House do agree with the 
Thirty-fourth Report of the Committee 
on Private Members' Bills aDd Resolu-
tioos presented to the House on the 7th 
August, 1968." 
MR. DEPUTY-SPEAKER: The ques-

,lion is: 
"That this House do agree with the 

Thirty-fourth Report of the Committee 
on Private Members Bills and Resolu-
tion., presented to the House on the 7th 
Augllst. 1968." 

Tile mOlioll was adopted 

15.02 Hlls. 
CONSTITUTION (AMENDMENT) 

DIL~ollld. 

. (Alllendmenl oj article 120) by Shri Era 
Sezhiyan 

MR. DEPUTY-SPEAKER: Now we 
.take up further consideration of the follow-

ing motion moved by Shri Era Sezhiyan 00 
the 26th July. 1968;-

"That the Bill further to amcdd the 
Constitution of India. be taken into 
consideration." 

The time allotted is one hour and 30 
minutes, of which 18 minutes have been 
taken. We have now got one hour aDd 
I2minutes.. I think. I can call the Minis-
ter at ten minutes to 4.00 .•• 

THE MINISTER OF STATE IN TIlE 
MINIST,RY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): Yes. 

SHRI S. KANDAPPAN (Menur): I 
am afraid, we have 10 extend the time. 

MR. DEPUTY -SPEAKER: That we 
shall see, from the progress of the debate. 

MT. Shea Narain to continue his speech, 
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